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None for the app lic ant • Learned 

counsel for the respcndents present. 
v!ritten statement has been filed, The 

matter be listed for hearing.after 

puja vacation. 
List on 16.11.04 for hearing. 
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29.4.2004 	Heard Nk. A. Ahmed, learned counsel 

for the applicant. 

TIIk rccn f: form 	
The application admitted. Issue 

S 	
notice to the parties. Returnable within 

• 	four weeks 

Dikd 	
List on 3.6.2004 for order 

Status quo shall be mathtained. 

: 	• 	

Dy. 1cgistr,/'  
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3.6.2004 	 On the plea of counsel for the 
responoents four Weeks time is given 

v 
List..on 6.7.2004..for orcers. 
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30,11.04. Mr,A.Deb Roy, Sr.C.Q.2,C. submits 

	

(D+ ta-, OQ 	 that the matter is being dealt with 

by Mr..C.Pathak who is sick to.day 

/ 	
Stand over to 17th Jantary 2004. 
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8.12.2004 present: The Hon'ble Mr justice R .K. 

	

shillong 	 Batta, vice-Chairman. 
' The Horble Mr. K.V.Prahladafl, 

Administrative Member. 

Letter of absence filed by MrA 

9-! 	-P 	 Ahmd, learned counsel for the applicant. 

Stanc over to 24.1.2004 for hearing. 

- 

Member 	 Vice-Chrnan 

bb 

24.12J05 	List before the next Division Bench 

NV d I 	
. 	 Member 

mb  

10.3.2005 Present: Hon'ble Justice Shri G. 
Sivarajan, Vice-Chairman 

• 	 Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

The learned counsel for the 

) I! 	 applicant 	has 	informed 	this 
\ 	c&. Tribunal that he would not be 

ict2 	 °" 	available till 18.3.2005. Post  on 
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30.3.2005. 	. 

Member 	 Vice-Chairman 
- 	 n km 

712- 
	 30.3.2005 	The casets adjourned to 27.4.2015 

for hearing. 
... . ..... . .. 

------- L - 	 Vice-Chairman 
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27.4.2005 	No Division bench. List on 

17.5.2005 for hearing. 

Vic e-'Chairma n 
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17.5.2005 	Heard Mr. A. Aiined, learned 

counsel for the applicant and also Mr. 

M.U. Ahmed. learned Addi. C.G.S.Cp for 

the respondents. Orders reserved. 

Member 	 Vice-Chairman 

mb 

31.5.05. 	Judgment delivered in open Court. 

Kept in separate•i sheets.Application 

is  dismissed. No costs. 
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Sri Kulen Barman 

Mr. A. Ahined 	
0 

- VERSUS - 

U.OJ. &Ors. 

Mr. M. U.Ahmed,Addl.C.G.S.C. 

ADVOCATE FOR THE 
APPLICANT(S) 

ADVOCATE0FOR THE 
RESPONDENT(S) 

RESPONDENT(S) 

APPLICANT(S) 

, 

CENTRAL ADMINISTRATWE TRIBUNAL ::: GUWAHATI.BENCH. 

O.A. No. 102 of 2004 

DATE OF DECISION: 31-05-2005. 

THE HON'BLE MR. G. SIVARAJAN, VICE CHAIRMAN 

THE HON'BLE MR. KV.PRA}ILADAN, ADMINISTRATIVE MEMBER 

ri. Whether Reporters of local papers may be allowed to see the judgment? 

2. To be refeffed to the Reporter or not? 

\i. Whether their Lordships wish to see the fair copy of the judgment? 
0 	

0 

J,. Whether the judgment is to be circulated to the other:Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 102 of 2004. 

Date of Order: This the 31st day of May, 2005. 

HON'BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN 

HON BLE MRK.V.PRAHLADAN J  ADMINISTRTIWMEMBER 

Shri Kulen Barman, 
Son Of Late Bihu Ram Barman, 
Chowkidar (Casual worker) 
In the office of the 
Anthropological Survey of India, 
North East Regional Centre, 
Mawblei Block-B, Madanrting, 
Sb illong-79302 1. 

By Mvocate Mr A. Ahmed 

-Versus- 

1. 	Union of India, 
represented by the Secretary to the 

Government of India, 
Ministry of Human Resource, 
New Delhi-i. 

2 	The Director, 
Anthropological Survey of India, 
27thJawaharlal Nehru Marg, 
Koikata-1 6. 

3. 	The Deputy Director, 
Anthropological Survey of India, 
North Eastern Regional Centre, 
Mawblei Block-B, Madanrting, 
Shillong-793021. 

By Mr M.U. Ahmed, Addl.C.G.S.C. 

ORDER. 

SIVARAIAN 1. (VC) 

Applicant 

Respondents 

V 
	

This application is for regularization of service of the applicant 

with effect from the date of his joining and pay him all the 

consequential service benefits including seniority with retrospective 

effect. The applicant claims that he was appointed as casual worker 

S 	 / 
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under the respondents in the year 1989. After that he was appoint -ed 

as Chowkidar on 1.4.1993 on casual basis and that till date he is 

working as Chowkidar under the respondent No. 3. The applicant has 

been working continuously for more than 15 years as a casual worker 

and he has acquired a legal right for regularization and regular pay 

scale of the Group 'D' post. The applicant claims that Sri Dasarath 

Bank was recruited by respondents on 1995 as a casual worker and 

he was regularised against Grup D post under respondent No.2. Sri 

Bank was junior to the applicant. The applicant claims that since he 

had worked for a considerable long period under the respondents he 

is entitled to be regulanised in Group D post. 

2. 	The respondents claimed that the applicant was engaged as a 

dily wage labour from 1.5.93 to 28.7.93 for the first time. His 

services were terminated after expiry of 89 days (Annexure-1 to the 

written statement). He was engaged for no work no pay basis since 

1.5.93 as and when required. Therefore 1  the claim of the applicant 

that he was engaged continuously for more than 15 years is not based 

on facts. The claim of the applicant was considered by the 

respondents in terms of judgment in O.A.106/2003, but he was. not 

found eligible as. per the Casual Labourers (Grant of Temporary 

Status and Regularisation) Scheme 1993 of Government of India 

which came into effect from 1.9.1993. The claim of the applicant 

regarding Sri Dasarath Bank is not based on any facts. Sri Dasarath 

Bank had fulfilled all criteria for regularization under the Scheme. 

The applicant is not entitled for regularization as per the existing 

rules issued by the Government of India. 

3. 	Heard Mr A. Ahmed, learned counsel for the applicant and Mr 

M.U. Ahmed, learned MdI.C.G.S.0 for the respondents. The applicant 
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has not been able to substantiate his claim that he had worked under 

the respondents for more than 15 years. As per Annexures A, A-i, A-2, 

A-3, A-4, A-5, A-6, A-7 and A-B, the applicant had worked for period of 

approximately 170 days in 1994, 30 days in 1997, 30 days in 1998, 18 

days in 1999, 25 days in 2000, 26 days in 2001, 24 days in 2002 and 

26 days in 2003. As per Annexure-1 to the written statement the 

applicant had worked for 89 days from 11.5.1993 to 283.1993. As per 

the scheme of 199, Group D post is resfricted to casual workers with 

temporary status and regular Group D render surplus. For temporary 

status the casual worker shouldhave been in continuous service at 

least for 240 days (206 days in case of o ftice observing 5 days a week) 

on the date in which the above scheme came into effect i.e. 1.9.1993. 

The applicant had neither completed the required number of days nor 

he was in employment on 1.9.1993. Since the applicant is not even 

eligible for temporary status, therefore the questiion of his 

appointment to regular Group D post does not arise. The applicant 

does not fulfill the eligibility criteria neither for temporary status nor 

for selection to the post of Group D. 

Therefore, the application is liable to be dismissed and stands 

dismissed. No order as to costs. 

(K.V.PRAHLADAN) 	 (G. S IVARAJAN) 

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

FIE 
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ORIGINAL AILiCATION NO 102- OF 2004  

t 

Nim r%.ut11. I )dI ItLdIL 

Appiitant - 

- V !U" 

i ne i union OT maia & ' nners 
Respondents 

LE! 1P IJAIr'LITt!tPr! 

Anneriire-A To A are the notocnpies or some of Ammirtmem leffer 

ssuca ny mc Kc1nc1cnt. 

Annexure-B is the photocopy of Judgment order dated 24'" Februaiy 

7,004 wM by this UnnWIP. Trihrni in () A Mn I ('itS nf (1(Y 
I 

mnnernre-.• is the phoTocopy or me .niflgment and irner passen by ihe 

Honh1c Apcx court. 	 - 

I nis s)ngmai iqipI1cwon is nv'ne icr regmansation or me 

service of the applicant in the 1.iroup-;) post irom mc date cit his joining 

and also for direction to the Resvondents to release the reuIar rav scale 

of me applicant in me (Tronp-!? po.a wun reirospeciwe erreer, irorn aaie 

or his joining with all consequential service hcnctlts Including scmorfly 

etc. The am,licant is working as Casual Worker since 1989 under the 
....... 

omee or me icesponnent ro.' ana he was apnninrea a t.riowldiflat on 

ATmill t'/)i on uasual flasis. lIe IS wouicing contmuouslv more than 

fifteen years_as Casual Worker. But the Respondents have not yet 

tegnianse the service of the applicant in any Gmup-i) post. Moreover the 

H 	 - 



appiicait is now 	 jobs mder foe 

scmi ovcrnmcnt oraTU7at90n Hcncc hc has flicd this Originai 

Ailication for a direction from this Hon'ble Tribunal to the 

RespondenT for recnfiariganon of the service of the applicant in any 

Uroup-1 3 post witfl CttCCt or tus iatc or imming and aiso to pay mm mc 

remlar iav scale of the Grou-D employee. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWARATI BENCIL GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMISTRATIVE TRIBUNAL ACT 1985) 

—f. . 

rA 

NZ 

j  '~l 
ORIGINAL APPLICATION NO. 	OF 2004. 

BETWEEN 

Shji Kulen Bannan 

Son of Late Bihu Ram Banuan 

Chowkidar (Casual Woñcer) 

in the Office of the 

Anthropological Survey of India, 

North East Regional Centre, 

Mawblei Block-B, Madanrting, 

Shillong-79302 1. 

Applicant 

-AND- 

The Union of India represented by the 

Secretary to the Government of India, 

Ministry Of Human Resource, 

New Delhi-I. 

The Director, 

Anthropological Survey of India, 
271h Jawahr1al Nehru Marg, 

Kolkata- 16. 

The Deputy Director, 

Anthropologica.l Survey of India,. 

North East Regional. Centre, 

Mawbici Block-B, Madanrting, 

Shillong-79302 1. 

Respondents 

EM 
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DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is not made any particular order but the applicant 

seeks a direction from this Hon'ble Tribunal to the Respondents for 

regularisation of the service of the applicant in any Ciroup-D post. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble applicant is a citizen of India and as such he is 

entitled to all rights and privileges guaninteed under the Constitution of 

India. 

4.2) That your applicant, begs to state that he was appointed as Casual 

worker in daily wage basis under the Respondents in the year 

After that he was appointed as chowkidar on Arill, 1993 on casual basis. 

Till date he is working as chowkidar under the Office of the Respondent 

No.1 

Annexure-A to A are the photocopies of some of appointment 

letter issued by the Respondents. 

4.3) That your applicant begs to state that he is working continuously 

for more than 15(fifteen) years as Casual worker but he has been 

deprived from regular pay scale, service benefits, dearness allowance, 

house rent, medical allowance and not even minimum pay scale was 

granted to hint He had already served a considerable long period under 
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the Respondent and he is over aged for other government or semi 
government jobs. 

44) That your applicant begs to state that the Office of the 
Respondent No.3 under which he is presenfl working was a newly set 
up office and the office was properly functioning with effect of the year 
1992. In the said office the Respondents in requirement of his service 

appointed your applicant on casual basis with an assurance that the 

services will be regularised within a short span of time but the assurance 

given to the applicant by the Respondents is yet to be rnateriaiised. 

4.5) That your applicant, begs to state that he has acquired a legsi right 
for reguiaxisation and regular pay scale of his above said post. He made 

several request to the authority concerned but the Respondents have not 

taken any interest in this matter. Now the applicant apprehend that at any 

moment the Respondent may terminate the service of the applicant as 

such the applicant filed this Original Application before this Honble 

Tribunal praying for an Interim Order and direction to the Respondents 

by this Hon'ble Tribunal not to tenninate the service of the applicant by 

the Respondent till disposal of this Origina.l Application. 

4.6) That your applicant begs to state that the similarly situated 

persons Shii Naresh Sarkar, Shri Umanath Rai and Shri Sanjeet Kumar 

has approached this Hon'ble Tribunal by filing the Original Application 

No.106 of 2003 the Hon'ble Tribunal vide its Judgment and Order dated 

24th Februaiy2004 directed the Respondents to consider the claim of the 

applicant for regularisation in the light of notification and scheme 

promulgated by the government. 

Annexure-B is the photocopy of Judgment Order dated 24th 

Februaiy 2004 passed by this Hon'ble Tribunal in OANo. 106 of 2003. 

4.7) That your applicant begs to state that the Respondents have acted 

in an unfair manner in discriminating the applicant in the matter of 

employment and subsequent regularization. it is worth to mention here 

that one Mr.Dasarath Bank was recruited by the Respondents in the year 

1995-1996 in the same capacity of Casual Worker but subsequently he 



got the benefit of regulansation against, the vacant post. of Group-D 

under  the Respondent No.2. As per the procedure prescribed the 

Respondents ought to have maintained a Master Seniority List of all 

Casual Workers through out the countiy and thereafler their services 

should be rergulansed in order of senionty without discriminating or 

without any super session. But in the instant case admittedly a person 

junior to the applicant have given appointment on regular basis. Similar 

controversy, arose before the Hon'ble Apex Court vide its judgment and 

order, dated 21-04-1999 laid down the law  that in the matter of 

regularisation such type of direction have been issued to the authorities 

to regularise their service with retrospective effect i.e. from the date 

when the services of the junior were regularised 

Annexure-C is the photocopy of the Judgment and Order passed 

by the Hon'ble Apex court. 

4.8) That your applicant begs to state that apart  from the illegality of 

the Respondents regarding non regularisation of the service of the 

applicant, the Respondents have denied the benefit of equal pay to equal 

work to the present applicant The work performed by the applicant is 

• 	similar to the work perfi)nned by the regular GroupD employees but 

those Group-D employees are in receipt of higher pay than that of the 

present applicant. On the other band in some occasion the applicant bad 

to work even for Sixteen hours continuously in day without any break 

and needless to say here that the responsibility of those works are higher 	 - 

than that of regular employees. 

4.9) That your applicant begs to state that  finding no other alternative 

your applicant has compelled to approach this Hon'ble Tribunal for 

seeking justice in this matter. 

4.10) That this application is filed bona fide for the ends of justice. 

5) GROUNDS FOR RELIEF WITh LEGAL PROVISION: 

5.1) For that, on the reason and flicts which are narrated above the 

action of the Respondents is prima ilicie illegal and without jurisdiction. 
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5.2) For that the action of the Respondents are mala fide and illegal 

and with a motive behind. 

5.3) For that the applicants having worked for a considerable long 

period,, therefore, he is entitled to be regularised in (Iroup-D posts. 

- 	 5.4) For that fresh recruitment of Group-I) post in super session of the 

claim of the applicants are hostile discrimination and violative of 

Articles 14 & 16 of the Constitution of India. 

5.5) For that the applicants have become over aged for other 

employment 

5.6) For that it is not just and fair to tetminate the service of the 

applicants only because he was initially recruited on casual basis. 

5.7) For that he has gathered experience of different works in the 

establishment. 

5.8) For that the nathre of work entrusted to the applicant is of 

pemianent nature and therefore he is entitled to be regularised in his 

S. 

5.9) For that the applicant has got no alternative means of livelihood. 

5.10) For that the Central Government being a model employer cannot 

be allowed to adopt a differential treatment as regard payment of wages 

to the applicant. 

5.11) For that there are existing vacancies of Group-I) post under the 

Respondents. 

The applicants crave leave of this Hon'ble Tribunal to advance 

further grounds at the time of hearing of instant application. 

0 
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DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of 

this Hon'ble Tribunal. 

MATFERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

The applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of 
the instant application before any other court, authonty, nor any 

such application, writ petition of suit is pending before any of 

them. 

5) RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the applicant most respectfully prayed that 

Your Lordship may be pleased to admit this 

application, call for the records of the case, issue 

notices to the Respondents as to why the relief and 

relieves sought for the applicant may not be 

granted and after hearing the parties may be 

pleased to direct the Respondents to give the 
following relith. 

8.1) That the Respondents may be directed by the Hon'ble Tribunal to 

regularize the service of the applicant in the Group-D posts with 

effect from the date of his joining and also the Hon'ble Tribunal 

may be pleased to direct the Respondents to release the  regular 

pay scale of the applicant in the Group-D post with retmspective 

effect with all consequential service benefits including seniority 

etc. 

8.2) Cost of the application. 

rom 
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1MTR1M ORDER PRAYED FOR: 

Pending final decision of this application the applicants 

seek issue of the interim order: 

That the Respondents may be directed by this Hob'ble Tribunal 

not to terminate the services of the applicant till final disposal of 

this Original Application. 

THIS APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF 12.0. 

IP.QNo.  

Date of Issue  

lssuedfrom 

Payableat 

LIST OF ENCLOSURES: 

As stated above. 

Verification.....  

b 
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VERIFICATION 

I, Shri Kulen Barman Son of Lte. Bihu Ram 

Bannan,Chowkidar (Casual Worker), in the Office of the Anthropological 

Survey of India, North East Regional Centre, Mawblei Block-B, 

Madanrting, Sbillong-793021. do hereby solemnly verifr that the statements 

madeinpanigraphnos. 4 (y 
are true to my knowledge, those made in paragraph nos. C 2, 
are being matter of records are true to my information derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this Hon'ble Tribunal. I 

have not suppressed any material facts. 

And I sign this verification on this the day of 	2004 

atGuwahati. 

k7 11 



Ar.thrcoloqicel 3ur;ey of India 
- 	 roi-th Est 	gr.al Centre 

long 

No.l_2 02/21/Estt./ c32 	 Dated_l1.P1.14.. 

b 

As ncr the Prrro\ral ' the Heed of Office t. 
1l.Cj.194rjKu1en P. urr. /O. Phu Burn.an C'O. 
Dip Yutir, Tipper Lchuire,3hi1iong has hn encoedfr85ays 

aScasui1ao'r Nith effect from 19.01.9 to 23.0194 

	

IO.CDp.n. to 	 and fron 24.01.94 to 1 3.4.94 
( 6.CCa.T. to 2.00p.mj t Main huilding. His duty vi1l he 

terrninatd automatically after 13.4.94 and he should not he 
allowed far any double duty. He will he paid wces 	s.46/- 
(as. forty six only) nerdy 1.e no work no ray basis, 

• 	 Deputy Director 
• 	 & 

Head of Office 

- 	 -_/ 
-. - 	 - -. --- 	 - -------.- 	

- 	 I 	- 
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Anthropological Survey of India 
North East Regional Centre 

Shillong 

No 1-292/91/ Estt. 	 Dated18.03.1994. 

As per the approval of the Head of Office . 

the duty of ChoWkiders at tain building from 24.3.94 

to 19.6.94 will be as foflows: 

1. Shri Gladstone Khongwir, 	- 
• 	 Casual labour 	 - 6.00a,.m. to.2.00p.rn0 

/. Shri Kulen Barman 	 2.00p.rn-. tolO000p.m 0  
.,, / - 	Casual labour 

tf 	
- 

Deputy Dictor 

- 	 .-- 	 - 	 Head of 	Lice 

rNo Es.c. 	 Dated 18.031 

Copy foiwarded 'for ifiform, aton and necessary action to: 

- 

27 

( 

ii AcL 	section. 
'- I 

2 Office copy0 
I 

Deputy Director 
& 

Head of Office 
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Nø. 1...292/91/E5tt. 	 _ 
Anthxopo logical Survey o f mdi,, 

ovarnmst of IrdLa, 
North Eet Regional Centre, 

• 	Upper t.iera, 
Shi), flg.7930Ct ,  
'V 

Dated 	Aug
,
u 11 26,_j9fl 

As per the app=val  of Deputy Director dated 25.8-91. The — 

Chowkidare 411be pe=frm their dutiee in 

Mein 3uilding and Muetzn buiing from 26..8..97 to 25.9...97 as per 

the achedulod pr9rne given below an working daye. Thtiy may 

hondciiur the kaya to C.1.Cs/Chowkidare of  the reepectivo buildin(ft  

- 	
1) 	d Kulan Bezcan, will perform his duty in P4ein buflding 

fra 6QO A.M. to 9.30 AN* and from 5.30 P.M. to I0000 P.P. 

for LI houre wqef. 264-97 t0 25.9.97. 

Shri 1enth Rai, 411 perform his duty in the Munau. buil' 

dint f.T=  tog oo P.M. to 60O MM. for 8 houre 	a6.4.9T 

to 25-9.97. 

Itoron Songia, tIll perform his duty in Muaoubuil 

ding fron 6o00 A.o to 9.30 A.M. and from 5630 Pat-Lb to  10*00 

PeMo for LI hu' .s.e.fsr 6-.8.91 tj, 25.997. 

Shri Chirnoy Des, wiliperfozm his duty in thflin offt 

building f: 	10.00 P,N. to 60O 

7R.

LI  houe w.r.f. 

26.5..91 to 25-.997. 

zvi ) 
Deputy Dixector & 

- 	Head of effic 

' 	 I 

/ 	 • 
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Uc. 1492191/tt 
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C 	
Nr. 1_Q,iair 

4flthrOpO logical Survey of mdi. a, 

f 	 North Eaet Regional Centre, 
Upper Lachumiere, 

Shillong.l. 

- 	 Dated I jjj3y 	1.Qpp. 

aji I C 	0 !IJ £ R 

The cflotmar.t of duties of Regular &. Daily Wegee Chow)cidar in 

this Regional Centre, Shiflong both Mfl & Museum building will be an  

folipw E.E.r. $.'8.2000 to 308u.2000. The dutisg of Daily Wages Chcwkid' 

dare will be ontemporar, bagig and may be terminated as and when 

required and not be allowed double duties and they will be 03id 

16 •104/ t1x** per d3y i* a no work no pay baia as per ru1es-
5l.ta. P ar'ticu lore 	 M I N UU1LDI 

NY 
1. Sri. K. Bermang 	

10.00 P.14.to Tuesd0 .'Wednesday -Thurstay 
D/d. Ctiowki.dor 	 600 AM. 	Friday a.Saturday.sundey, 

24 ,  Sri. G.lhoogwir 	 6.co A.M. to Monday Tuesdeyednday Cflwokidar 	 600 P.M. 

3 Sri. Sanjcet Kunar 	2000 t'.fl. to Monday TUe8da4hursda 0/W. Chokjdar 	 t000u P 'tI. 	Fridoy.5aturJSufldoy. 

i2'J 5 EuJwJ I DC 

4. Sri. Urna Mth R-i, 	lOe I PM to 	P iy Tuesday *adneja Chidr 	 6oL 	i 	
sday FrirJoy -'Saturday. 

So Sx'j.Naresl, Sarkr 	6fl8-1 to 
'. do 	 I Pfl 	 ured..Fride.y.5ufld8y. 

6. Sri.IoSongio, 	 2000 PM to 	Monday-Wednes day.Thurada Chowkjdar 	 10,ou PM 	
Friday -Saturday.gufld8y. 

To rioChjr,mo, Des, 	1U,00?i-i to 6.00 	 Monday D/WlChowkIdar. 	
E000 41  to a.no PM 	Friday 

Z.Oü P14 to 10.00 PM 	Wednesd. 

ti I t! 

00 PM to f.0O Ni 	 Sunday. 
WI to 2000 Ph 	 Saturday 

200 P14 to 10.00 PM 
Copy to 

10  Sri. N.t4. Sangupta, At(. ZAI4, 	
for information and 20 Stount SOctiOn, An.5.I., Shillcng J fleceesary actio,. 

84 . SAn) 
fl 	og 

- 	
Ett 	 c 



No. 1292/91/a3tt. 	
14 

/ 	- Anthropological Survey of India 
rth East Regional Centre, 

Mawblet Block B,1adarirttng. 
Shillong 	793 021 0  X Det ed $ October 	as. 2001. 

/ 

OFFICE ORDER 	- 
- 

In 	zux 3ursoss1ofl of off ic a order of oven num 	r dated 

01,40-2001 9  the duties of FWgular & Daily Wages 	hovk 	ars for tI 
s suggested 	 ollows. 	The duties ii be as . 

VW__2. '~ 	~~v~t 01 	w Chow=ldars will be ontemporary basis and may be terminated 
automatically as and whon required and ttay may be allowed extra 

0 ase 116/- 	day ie. no emergert duties and they v411 be paid 	 per 
vrk no pay basis as per rules 1- 

- 

SI0 NaUG of Chowkidar$ 	 Period 	 Days 

_ 	
- 

Shri. I. Sanga, iiD.00P 	From 1st to 30th Emrembor, 2001 
Rogula r Chowkidar. to 	t? oekly off 	5,I2,19.26 (Mcnday) 

6.00 

Se.. G.Khonitr. 
do 

6.00A 
to 2.00tM From 1st to 30th 	veror,2001 

%Veokly of f..6,l20,27 (Tuosday) 

3 	Shri. Chirnoy Das, 9.3CJ%.L 	From 1,2,4,5,67.8,9,l1,12,13 
to 	14,15,16,18.19.2021,22. 23, 2 . 1 	1 D/W~o  

(u5Qui) 5,00 P 	26,27,28,29,30 = 25 days. 
?eck1y of f' 3,10,17,21(tu1th)Y) 

40 Shri. Ura Nath Rat, 0100M 	From 1,2,3,5,6.7,8,9 J,O,12,13, 
to 	14,15,15, 7,19 320,21 1 22.23,24, 

_ do 
(ibrary) ay. 500 P11 	26,27,28,29.30 	26 d 	s 

ek1y off 	4,11 9 18 025, Sunday) 

	

54 -iri.Ku1on Bartnan, 	10100? 1 	From 1,2,3.4,56,B.9,lO,U,1 2 ,13. 

do- 	 to 6.0OAM 15,IC,17,1B,19,20, 22,23,24,25, 
26,27,29,30 26 dayri  

ook1y of f..7,14,21,28 (Vedrnsday) 

6.Shri. Sanjoat Kurnar, 2.00?M From 2,3,4,5,6 7 9, 10,11,12,13,14, 
do". 	 to 	i6,17,38.1.0,21,23.24.25,26 , 

101001 	27 028 030 = 25 dys. 
took.ty off 1,6,15.22,29 (Thursday) 

	

7.Sri.areSh Sarkar, 	6.00A.1 to 2.00 P4 On 6,1320.27 
do.' 	 2.0OP1 to10.00P On 1,8 0 15,22,29 

94bO01A to 5,OOPM On 3,3.0,17.24 (&isou) 

9,00AA to 5.00It On 4,11,18.25 (Library) 

10.00P1 to 6.00 At On 3,t2t& 7,12,14,19, 
..40 26,2L3. 

• 	 oekly off - 2 09 9 16 923,30 (Friday) 

	

• Goy to :- Shri. N.1.S.flc3Ut a, ., 	
- 	 - 

SECuritY Officer, 	. P S4Uon9);fO. inf  TA/

Section. do - 	-- 	

•25- 

vey ct Ld 

	

/ \ 	 2 	• .. 	i  

	

\ 1ft 	\ 	
- uoVfflm,uI ol mdli 

	

•- 	'•" 	 •.iih East Re g ional C... 
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/Jj Lstt 
Surve- Y of India, 

Ioth East eqiora1 

	

 
Elcck 	

Centre, 
, Madnrtin:, 

hillonc:- 793 021 
D. 	dti)er 30 2n 

	

.i 	
02  f 	 i 

	

U r L 	 . 	P. Li t. 

• 	In supersess1)i of this offico order of e'ien number dated 
30-92002 the duties of Iegulr and Daily 	ges Ghowkidars for the 
month of November, 2002 as suggested will he as follows 	The duties of the Daily Wages Ch 	r owkidas will be on temporary basis and may be 

ruanated automatically as and when required and they will be paid. Rs0 	er day 	no work no pay basis as per rules :- 

ma of (howkdrs 	Times9 	 D to 	 -. 	t--..-•--_ .-.- 	- 	. 	- 17 Sri I. Sangrna, ilegular IOGOO P to 
. From 1-30v6m r, 2002 Ghcwkidar 	

600 X Veekly o±t : 3121926 Nov'02 
2 Sri 0  Khopgw1r 	do - 9oO am to From 130 November, .2002 SCU 1  

	

 

Uma Nath Lai 	
5OO pm Weekly off: 4 11,182 Nov'02 

3 Sri0 	±X,Daj1'y 	2 9 00pm to 	From 130 Noverrer, 2002 Vage (howkidr 	 lC00pm Veekiy off : 3101724 Nov'02 

4 0 Sri Naresh Sarkar, -do- IO QOC pm to From 1-30 Noveor, 2002 
600 am Vck1y off: 2 9162330 Nov'02 

/ 	 . 	 Break :- on 8th & 9th November, 1 02 
5 0/Sri 0  Kulen Barman, -do- 600 am to 	From 1-30 Noverer 2002 

2C0 pm Weehl off : 6 	
, 

,l32o27 Nov'02 
creak :- on 19th P, 20th ovember'02 

6 Sri 0  Sanjeet Kumar, -do-9000am 	 30 November, 2002 to From 1  

	

(Library) 	5O0pm weekly off: 7,142128 Nov02 

7 Sri 0  Chirmoy Das, -do- 10po -60o am on §D1249926,2 , 2 99 9 16 9 23 .0 30 
tuseurn - 9G00am - 5OOO pm - on 41191825, NoVember,2002 

	

Library 	
90oo - 5.Oo pm c 714212 November, 2002 

V'eekly off: 198 2,I322,29 November'02 
6000arn 2oo pm - 643 920 9 27 Novenlber,2002 
20O0pr- -lO0Oom - 3 pi0 i724.Novenber 2002 

Oo;.y to :- 

, Sri 0 
 imesh Sahanj, A(p) & Security officer, MS0I, Shuilong2I 

for informtjon and necessary action 0  
2) Accc 	section, 	do 	- do 	- 

01 
( 	luliranj 

Head of pfice 

-' -• 	çj 	i.;. 

/ 



- stt 	 /It4_ 
11%ntIroo1oica1 	3urve/ of 	inUia 
orri tast ho3loflal Untre 

Mav.;)lei, 	adnrting 
u.11onj - 793 021 

L)atd; 01-01.03 
OFFICE 0RR --- 

In supersession of this office order of even ninbr 
daed-tt-ooL the duties of AQ,egular 	and •ailj 	agos Cho'vkidas 
for the month of January 2003. as sujjested 	il1 be 	s foiios. 
The iuties of the Jails' wages Chovkidars will be on ternporari 

7 	oasis @nd 	naj he trminatec1 atonaU.ca1lj as and 	hen reauirad 
and 
as 

thej will be paid ( 	.i27/- per da' i.e. no paj basis 
pr rules:- * 

1. Nane of Chokidars, rime5 	 3ajs 
No. ________ ______ 

io55Ti to E;r:M 1TJanuary, 2003 
D/W Chovkidr 3.03 i 	eek1j of 	:1,8,J.5,22,29Jan03 

 h.1.angrna,Regu1ar 10.00 k'M to i-rom - 1-i Januari, 2.003  
6.0.) M 	aeL1y of 	:7,.L4,21,28,Jan.03 

 h. 	anjeot Ku;nar 6.00 A 	to iron - 1-3.Lrjafluarj, 2303 
Ghovki.ar 2 .09 P1 	eek1j off :2,9,15,23,30 0 3 an.03 

,fr h.3.Khongvir,Regu1' 9.0 	j 	to From 	1-3i,Janur', 2003 
• 5600 	;4 	eek1j off:6,.L3,20,27,Jan 03 

iarkar 2.03 PM to From 1-31,Januarj, 2003 	: 

D/v Chokidar 10.O0P 	eekly off :4,1.1,18,25,3 an.03 
Bre ak  

66 h. (dhinmo/ i)as 9.00 k4i to Fron-.L-31, Janui', 20303 
D/V Chowkidar 5400 PM 	lt.eekly off.3,10,17,24,31, 

flU 3 E3 Lr, I 
3anury 2003. 
Dre akon13an.p03 

7. h.Lhna Nath Hai, 	• 10.03 PTh to 6.00 Jn - 1 8 7,8 0 15 6 21 4 22 0  
D/ 	Chokid'r 28,29, Januj 2003 

2.00 PJ1 tolO.00 PM - 4,1I,18,23,Jan.03 

6.00 A'.i to 2.03 i 	- 2 9 9,1 2 23,33, 	an.03 

(i11 uet) 9.00 M to 5.0•3 PM - 3 0 I0,17,24,4 9jan.03 

(Librarj) 9.00 A 	to 3.00 Pt/i - 3,13,23,27, Jan.03 

Veek1j off :3,12,19,26 January 200 

C01)j to: 

.1. 	Ramesh £ahani, AA(P) 	.4ecuritj Lificer, An..I, ,hi11on-21 
ror.nfornatiorji and necs.cr/ actIon, 
\- 
Accounts Octicn, 	 ibil 1on'-21, for irflrnaticn and 
ioce,sar cctin . 

l)j.Li L1 Li £- 1L 

: 	'' 	•;,._• 

.......... ......... 

VV 

---------- 	 -- -____ 	 __ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.106 of 2003 

/ 	 Date of decision: This the 24th day of February 2004 

The Hon'ble Shri Shanker Raju, Judicial Member 

The Hon'ble Shri K.V. Prahladan, Administrative Member 

 Shri Naresh Sarkar, 
S/o Late G.C. Sarkar 
Casual Worker in the 
Office of the Anthropological Survey of India, 

North Eastern Regional Centre, 
Shillong, Meghalaya. 

 Shri Uma Nath Rai, 
5/0 of Sital Prasad Rai, 
Casual Worker in the 
Office of the A n thropological Survey of India, 

North Eastern Regional Centre, 
Shillong, Meghalaya. 

 Shri Sanjeet Kumar, 
5/0 Shri Jai Babu Rai, 
Casual Worker in. the 
Office of the A n thropological Survey of India, 

North Eastern Regional Centre, 
Shillong, MeghalaYa. .....Applican ts  

By Advocates Mr S. Sarma, 	Mr U.K. Nair 

and Ms U. 	Das. 

- versus - 

The Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Human Resources, 
New Delhi. 
The Director, 
Anthropological Survey of India, 
Kolkata. 
The Deputy DirectOri 	- 
n thropolOgical Survey of India, 

Shillong, Meghalaya 	
Respondents 

\ 	By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 

• .:. 
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I 
I 

/ 
J9AL) 

SHANKER RAJU, MEIIBER(J 

The applicants Who had been working on Group 'D 

post on casual basis forthe last more than ten years 

have sought regularjsj0 to Group sDI posts and other 
consequential benefits. 

Heard Nr U.K. Nair, learned counsel for the 

applicants and Mr A.K. Chaudhuri, learned Addl. C.G.S.C. 

Relying upon the decision of the Apex Court in 

State of Haryana Vs. Pyara Singh, (1992) 3 SLJ 34 SCC, it 

is contended on behalf of the applicants that when a 

casual labourer works for longer period there is a 

presumption 	of 	vacancy against 	which he may be 

regularised. In this view of the matter.it is stated that 

the applicants who are still working may be considered-

against other Group 'D' 
posts where vacancies are 

available. 

The respondents 	in their reply 'Oppose the 

and Stated that as no junior has been accorded 

larisation for want of vacancies, the claim of the \, \\ 

( 	\app1.icants cannot be acceded to. 

Having regard to the rival contentions 
 

I 	 we are of I  
th considered view bearing support from the decision Apex 

Ourt in Pyara Singh (Supra) that the applicants who had 

already worked on casual basis for more than ten years are 

covered by the DOPTt3 
Scheme of 1.9.1993. Having been in  

status on 1.9.1993 the respondents shall consider their 

cases. In so far as vacancies are concerned, we observe 

that instead of restricting reconsideration against the 

post of. Chowkjdar the applicants may be Considered for 

- - 	

, 	

I 

/ 	- 



* 	 _ 

: 2 : 

)osts as there is no nomenclature for a 

labourer and he can be adjusted in any Group 
t DI post. 

6. 	
Having regard to the above the O.A. is disposed of 

with a direction to the respondents to consider the Claim 

of the applicants for regularisation in the light 
 

Notification 	
of the 

and Scheme promulgated by the Government 

Till then they may not be discontinued from service. 

Sd/1E(18R 	(3) 
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CiVIL •PPILLATE -JURISO ILI1O 

	

CIViL AEAL 	U. 	•__ • UI 1995 . 

(Arsin9 out of 5.L.P.(C) No.15619 of 1994) 

YArvnd KumU ; r t Ors. 	 . . 

._VeCSUS 7  

&Ors.' 	. • 	 .:' 

• •::. 	 • 

• 	-• 

wiT H 

tCiV1L 	PPEAL 	
1995 

(AriSin,OU C) No.L543 of 199'\) 

• 	 • 	 • 

Subhch 'Chand & Anr. 	 . • . 

Versus 

UO. 1. 	Ors.. 	•• 	

. .Resporider5 

CA 	S L P (C) No 1569L19 . 

Speci ~ 	leavgrafled. 

ftead. 	'earned: 	counsel 	for 
. 	he 	prteS 

dutttedY 	:the ,epOYCe 	concerned 	o • ru 	On. 

.\ wages 
 

a r e trr. 	rabl 	frorn .o n.job to 	notil(:r..31d 	also 

••::! 	'j 
one. pl.ace • to ano.the r 	n thec oun I ry . 	nc C 	the r 

• 	
• 	 -: 	.

/ 

ha 	o be a COmmon senor1tYi SI of aU such 

	

• 	 - I,  

I 	I 
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•• / 	 . 	and 
the re9uiar kài 

ion hi5 to he inaj 	sLr CU) 
7 	

• 	•, 	.: 	to 	•.S UC ft 	Se n 1 or ii y 	t I 	t • 	Tii C 	1C P On IjL ri ( 	dI 	j ii 	RI C 

In 

C 	ma i flea in flg 	whj 	
thcy• cat I a 	master 	s 	I o i 	j s according to th 
	

dates of appojn t 
M ri t s of th 

	

Concerned 	
is. no t disputed 	befori, 	us _ ppellants 	her 	w e r e 	epgy 	on 

	

• 	 .• - 	— - - 
• 	he twee 	

Hdrch.l 986 and Sep te'be, l97 
	Th y

•  ye 	
becnreglJIarIsed while othes 

s about 15 	n 

1. 	

•,.. 

:hos e 	n 	
giV, by the 3P1)

eI11. i1h ir 

I\ 
JPP 11ca t I On bfor 	the Ir ibii3 1 who WOre Crigoced be Lej 

L . 
I: 	

November 1987 	nd 1992 	hay0 been 
91.0 und 	9iVr 	f o r 	rc9u,.ic Ing 	lli C, saj 

	

he cl'aj 	the 	ppcl) 	
s that tH 	ai 

	

Workers 	are work 	
d 

	

g 	
s 

el 	
On the mining 	Side 	ithj 	the 

	

PpelJ5 are wOrking o 
	the dr,ll ' 	

rut 
d 	 Y Sptd 	

-th 	appeflartv.. 	
"Lr& 

g 	de 
f, 

I 	' 	 . 	• 	 S  
on 	the fflflj 

. 

	3nd they W&re laer thc- 

	

 drilling sd 	Further -as 	
t 3 tCd)b Q  v 	 thc  ar 	tra 	ferabi e 	nd •there 	a 	t.o b 	:COmmon 	se i 

..................................................... 

1 i t • 	
Hence the ground n ade out fOr d lScruIflh,t lOW 

	1 untenable 	jn 	]a 	. 	0, . theefo1 	dii. 	thi. 	ti 

	

• 	
. 

3.PPellr,s shalt also be 
I'C9ua.jsed 

From the day 	tic 
in the coorl.SCfljOr•tl 	

-ci! 
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- 

:The appe25 are all od aod ing y 
i:t 1 1 • 
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Leave 9rantcd. 

• 	In view ol our dccison in the appeal arising 	out 

ol 	s ,L.P. (C) 	No.155j9 	of 	1994, 	thiS 	appeal 	s tcfld 

1lowed. 	The responde n t s w illre9ulrSe 0h(2 	ppcaiits 

herein 	f,  r o m :.,,L h ..c dt0 th• juniors 	were 	regu1ried. 

Appeal alloea accordinjy. 	No order as tO Costs. 

3 
(P. @. S,4IAIH ) 	 L ..... ..................• ..J. 

(X . vEt!KiTAS'\i 1) 

Ui Delhi 	 .. 	- 	 .(. 	• 

ApYI 21 	935 	.• r..ii. 
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V N JHE 	 ,TIVE TJUBU1'4AL, 

c 

GUWAHATI 

In the matter of O.A. No. 102/2004 

/ 
Shri Kulen Barman ---- Applicant 

Vs 

Union of India and Others Respondents 

Written statement for and on behalf of Respondents. 

1, Dr. B. Francis Kulirani, Superintending Anthropologist & Head of office, 

Anthropological Survey of India. North East Regional Centre (NERC), Mawblei, Shillong, 

do hereby solemnly affirm and say as follow: 

1. 	That I am the Superintending Anthropologist and Head of office, Anthropological 

Survey of India, NERC and as such I am fully acquainted with the facts and 

circumstances of the case, I have gone through a copy of the application served on 

me and have understood the contents thereof. Save and accept whatever is 

specifically admitted in this written statemçnt, the ther statements and contentions 

may be deemed to have been denied. I ithorjd to file this written statement 

on behalf of all the Respondents. 



C41 ) 
Thathe Respondents have no comments to the statements made in paragraphs 1, 

2, 3 and 4.1of application. 

1ha with regard to the statements made in paragraph 4.2 of the application the 

1esiondents beg to state that the Applicant is working as Daily Wage' Chowkidar' 

in the office of the NERC of the Anthropological Survey of India on rN o  work No 

iM y tasis' for a prescribed period of a maximum of 89 days at a stretch. 

It is not true that the Applicant was engaged, as daily wage labour on 'no work 

no piy' basis since 1989. He was engaged as daily wage labour as no work no pay 

basis since 1.5.93 to 28.7.93 at the first instance and his service was terminated 

after, the expiry of 89 days (copy enclosed - 1). The Applicant is engaged and 

ieeigaged as and when required, purely contingent in nature. 

Tlt with regard to the statements made in paragraph 4.3 of the application the 

Rpondents beg to state that the Applicant was engaged as 'No work no pay' basis 

sire 1.5.93 as and when required. Therefore the statement made by the Applicant 

\\ tht 
 he was engaged continuously for more than 15 years is not true and 

(I coltitradict9iry. The Applicant is drawing his wages as per existing rules governing 

the government of India time to time fbrcontmgent paid worker. Therefore, the 

qestion of deprivation from regular pay scale, service benefit, Dearness 

Mlowance, House rent, medical allowance etc. does not arise. It is needless to say 

that the Applicant has never been forced to serve this office for performing his 

dity. 

That with regard to the statements made in paragraph 4.4 of the application, the 

llegation made by the Applicant is baseless, motivated and an attempt to mislead 

to the Hon'ble Tribunal. It is submitted that no such assurance was given to the 

\pplicant regarding regularization of services. 

hat with regard to the statements - "he has acquired a legal right for 

reuI1arization and regular pay scale of his above said post" made in paragraph 4.5 is 

arl,itration. The Applicant is not entitled for regularization as per existing rules 

gcverning by the Government of India. As he is engaged purely on contract_basis as 

ad when required, he his automatically terminated after completion of the contract 



period. Therefore, the question of mterim order or direction regardmg termination of 

service of the Applicant does not arise. 

That with regard to the statements made in paragraph 4.6 of the Application it is 

submitted that in the light of the judgment of O.A. No.106/2003, the claim of the - 
Applicant had been considered carefully but could not be acceded to in the light of 

notification and scheme promulgated by the Government (A 	tire4lj.. Ov' 	 1 93. 

That to the statements made in paragraph 4.7 of the application the Respondents beg 

to state that they have abided the law. The Applicant pointed out that one Mr. 

Dasarath Bank who was recruited in the year 1995 - 96 in the same capacity of 

casual worker but subsequently he got the benefit of regularization against vacant 

pot of Group - D. This statement is totally false and self-willed. One Mr. Dasarath 
MAW  

Bank had been working as casual worker since 1989 and he was recruited as casual / 
worker from local Employment Exchange on September 1993. Mr. Bank had also 

fulfilled all criteria for regularization existing notification and scheme and 

promulgated by the Government. Therefore, the question of junior was given the 

benefit of regularization does not arise. The supporting documents will be submitted 

if the Hon'ble Tribunal directs at the time of hearing. 

That with regard to the statements made in paragraph 4.8 the Respondents wish to 

stte that the disparity in status is in built and perhaps not at par. 

That with regard to the statements made in paragraph 4.9 and 4.10 the Respondents 

have no comments to offer. 

That with regards to the GROUNDS FOR RELIEF WITH LEGAL PROVISIONS as 

sought by the Applicant the Respondents beg to state that the point raised by the 

Applicant in paragraph 5.1 that the acts of the Respondents are fair, law abiding and 

within jurisdiction. 

That with regard to the statements made in paragraph 5.2 the Respondents have never 

acted, as mentioned, 'contrary to the settled proposition of law'. In fact the 

regularization could not be done, as there are no directives for doing so. Moreover the 

statement 'mollified and illegal and with a motive behind' is totally incorrect, 

imaginative and uncalled for. 

II 	
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1. Thatwith regard to the statements made in paragraph, 5.3 the Respondents beg to 

statethat the Applicant cannot be considered for regularization in Group - D post till 

the Government promulgates amended Notification and Schemes. 

That with regard to the statement made in paragraph 5.4 the Respondents have not, 

thus, acted in any discriminatory or in unfair manner, which can be confirmed from 

paragraph 8 above. 

That the Respondents have no comments to the statements made in paragraph 5.5, 5.6 
ii 

and 5.7 of the application. 

That with regard to the statements made in paragraph 5.8 the Respondents beg to state 

the duties of the applicant was not in permanent nature it was exclusively on casual 

nature on 'No work no pay basis'. Therefore the question of regularization does not 

arise. 

That the Respondents have no comments to the statements made in paragraph 5.9 of 
ij 

the application. 

That with regard to the statements made in paragraph 5.10 the Respondents beg to say 

that no such differential treatment was adopted towards the payment of wages to the 

Applicant and payments have been made within the frame of law. 

That the Respondents have no comments to the statements made in paragraph 5.11, 6 

and 7 of the application. 

That with regards to the statement made in paragraph 8 and 8.1 the Respondents beg 

to say that the Applicant is not entitled to any relief sought for in the application and 

the saMe is liable to be disthissed with costs. 

11 
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VERIFICATION 

I, B.Francis Kulirani, Superintendhlg Anthropologist(C) and also presently holding 

charge of Head of Office, Anthropological Survey of India, North East Regional Centre, 

Shillong - 21, being duly thithorized and competent to sign this verification, do hereby 

solemnly affirm and state that the statements made in paragraphs 1,2,'-i9 are true to my 

knowledge and belief and those made in paragraih - - being matters of recotd 

are true to tny information derived there from and the rest are my humble submissioh 

before this IIon'ble Tribunal. I have not siip&essed any material facts. 

And I sign this verification on this 6th day of August, 2004, at Shillong. 

(JAL 
}lead of Offlc 

Mr&W M I in 14 M T 
An t 	'ci 1Ci Survey of ladb 

n 
iia 

egionl Cen 
fkrtii - 793021 

- 31 
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NNE1E: I 
Anthropological. Suey ofndia 
NOrth-East Regional Gent.re 

	

Shil-long-1 	. 

As per the approval of Hed of Office at note sheet a 
page No14, dated 30th April, 1993, the following contingent 
labourers have been engaged for a periOd of -8.9 days with eff 
from ±xt - 15e1993 to 28 97e93. Their duty 
will be teryrinated automatically after.297.93 and they shou 
not be allowed- fort double duty. . They may be- paid wages kxhx 
@ Rs.46/— (pees forty s±x only)per day,'i.è. no work no pay 
basis .' . . . 

l)ri Yuln Barinan c/a Dipu Kut,ir, 
Upper Lachumiere, Shillong 

2)Shri-inmoy Das C/a. B.N.Dey, Upper Lahan, 
Shil1ong-4 	. 

Head of Office 

Nol-292/91/E-stt . 	

!' 	
30,4(93 Dated 

copy to: 1) Accounts Section' 
2)Shri N.N 0 Sengupta, Asstt. Keeper, 

(useurn Incharge) Shillong, 


